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Irregularities in Maring Produocts
Export Development Authority

787. SHRI R. K. AMIN; Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether a special Audit was
necessitated to find out the irregula-
rities in the Marine Products Export
Development Authority; and

(b) if so, the findings thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA.
RIA): (a) After the present Chair-
man, Marine Products Export Deve-
lopment Authority took over, some
aspects of expenditure were got check_
ed by a Cost Accountant in February
1977. A regular internal audit of
Marine Products Export Development
Authority accounts was also under-
taken in May, 1977 by the Internal
Audit Wing of the Ministry of Com-
merce.

(b) The report of the Internal
Audit Party has just been received and
is being examined. The Government
has not received the report of the
Cost Accountant,

Compensation for Properties left in
Former East Pakistan and West
Pakistan

788. SHRI SAMAR GUHA: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) latest figures separately about
the applications received by Govern-
ment regarding compensation for
“properties” left in West Pakistan and
former East Pakistan by displaced
persong declared as ‘‘enemy proper-
ties”:





